
CENTRAL ADMINISTRATIVE TRIBtJNL 
BflLE BH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560038,/ 

Datedi 

APPLICATI0N No(s) 146 of 1993. 

PPPLICNTS: MinimF'retrwrleez 	RESP[NDENTS: Chjrnr,n,TeJecommunjcetjn 
69trilpu and OtMre. 

TO 

I • 
No.1074 1 1075, lFourth Crcai, 
Sr9enLvseBnrer 11*1 Phmee, 
BRn'ehenkrri Nt5tJ!%g5, 
8ngnlore.56 0 5 0 

SrL.N.S.Pm?jeiah,C,ntr1l Govt.Stng.Couneel, 
Hipti Court Huiit1 irig,13ençrloru..560 001, 

3 0 	The Chief 1enerl Mantger, 
Telticammunjou tIre, 
Krr*tek CIz,cls 
Old PLedre Rtwc,t1eoor, 

TrL rJjstrjct Tjec,rr, Of!icør, 
ium Dist. SeleLn. 

The Che1rmen,Teiecomsunicet.ton 0ord, 
Oepertt*ent of Telecownuniction, 

tnietzy of **taornmunicetions, 
New D.lhi.110 001, 

ubjct:— Forwarding of 
eCentra1lrninistrative Tribunaj,Eanelore 

Please find enclosed herewith a copy of the 

ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 

above said application(s) onSecone 5tgtbg,193. 

, 

E?f REGISTRAR 
JUDICIAL BRANCHES. 

gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATEI) THIS THE 2ND DAY OF SEPTEMBER,1993. 

PRESENT; 

Hon'ble Mr.Justice P.K.Shyamsundar, 	.. Vice-Chairman. 

And 

Hon'ble Mr. V.Ramakrishnan, 	 .. Member(A) 

APPLICATION NUMBER 146 OF 1993 

Minin F.Fernandez, 
S/o Francis Fernandez, 
At and Post Kakti, 
Pin Code No. 591 113, 
Taluk and District Belgaum. 	 .. Applicant. 

(By Sri M.Raghavendrachar, Advocate) 

V. 

The Chairman, 
Telecommunication Board, 
Department of Telecommunication, 
Ministry of Communication, 
Government of India, 
New Delhi-hO 001. 

The Chief General Manager (Telecom),, 
Maruthi, Gandhinagar, 
Ban galore-So 0009. 

The District Telecom Officer, 
Belgaum District, Belgaum. 	 .. Respondents. 

(By Sri M.S.Padmarajaian,Standing Counsel) 

This application having come up for admission to-day after 

notice, Hon'ble Vice-Chairman made the following:- 

ORDER 

This application is by the son of a deceased employee by 

name Francis Fernandez who at the time he died in 1988 was work- 

ing with the department of telecommunications. 	The applicant's 
- 	

I 
ote)% the widow of the late Francis Fernandez got pensionary 

I 	 *. 

( 
benef'ifwhich included the lumpsum payment of Rs.46,000=00 

toward 1CRG and CGEGIS etc etc and a monthly pension of 

/ 	•• '. 	495/7  "which has since bean raised to Rs.582/-. The argument 
/ \') 	• \Tpkt, t'ard on behalf of the department is notwithstanding the 



-2- 

premature death of late Francis Fernandez, the family is not 

in a state of distress state having been the recipient of lumpsum 

payment of Rs.46,000=OO and a monthly pension of Rs.582/- which 

excluded Dearness Allowance. Be that as it may, we find one 

of the brother of the applicant Joni F.Fernandez staying with 

the widow of Francis Fernandez is also working with the respon-

dents as casual Mazdoor on a monthly salary, according to the 

learned Standing Counsel, of Rs.9681-. Tnese circumstances 

indicate that the family of late Francis Fernandez is not in 

such a state of doidrum as to require immediate assistance is 

the stand point of the department. That is the reason why they 

found it impracticable to induct the applicant into their service 

on compassionate grounds. 

2. While we cannot say the rejection of the claim of the 

applicant for employment is so unenable as to warrant our inter-

ference, we however direct the department to take a second look 

at the claim of the applicant for employment in the department 

in wnatever capacity. The fact remains the father had died 

and although consequent on his death the family did receive 

some benefits from the departmert including a monthly pension 

of few hundred rupees, we think that in these hard days the 

pensionary benefits etc. will not stretch far enough to enable 

the family to maintain itself in a reasonable comfort. If the 

department offers employment to Ithe applicant, they would be 

dóghe right thing and that is, if it can be done, within 

'1 1the formate, of the department 	In these circumstances we direct 

Y tdepáitthent to reconsider the case of the applicant for 

.1. appO],Wment -;1j whatever capacity and make an appropriate order 
./ 	/ 1 .• i 

in.EhaJ-6eh4f. They must take a decision in this regard within 
t/- 

-6:mon-th from the date of this order. 



p 
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3. 	Application is disposed of f accordingly. Let a copy 

be sent to the respondents as early as possible. 

-' 

— F --• • • 	—1— MEMBER(A) 	 VICE-CHA1AN 

/ 	 COPY 
/ 

400L 	 T3II. 

n 



/ 	

REGTS1:EREL) 

2 -- 194 	
No 	 'fl 268-l1/90-S 

Government of IncAi 
Department of 're1eccmmUflicetinS 

sii,i sectic 

New Delhi 	 D.te4j1 .2.94 

To 

The Chief General M.nncle r, 
Kernataka Telecam, Circle, 
Banaalore - 560009. 

Subject: 	Appeifltmeflt in relaxatiOn of recruitment rules - 
Case of S1ri M.F. Fernaflis, sen of late Shri 
P.S. Fernafldis, EX. S.I. 

The unersigfled is directed tc refer to your office 
letter No. n&E/2_5/997d5t 	4.1.94 Ofl tiI 

subject mentiene pl  
aove and to state that the Government have soreed s a 
Spocial Case and on ccmpesSior)ate arrunds to the appcifltll)Cflt of 

Shri M.F. Fernandis in GrOUP C' ( T.0.. Basic Cadre ) in 
Irelatifl of normal recruitment rules. 

2. 	
Shri N.F. Ferflafldis may be inforfl1e of the decisin 

anu further action taken for his 	
pfter ohservirc1  

'the usual fcrrnalitIC 	
NeCe85rY entries in the Service Book of 

the cfficil my be made in this reoer and his date of This 
apcifltmt may be intifllateô to this office in due course. 
isUcerSsicn to this 0ffice letter cf even number dete 

18. 5.90. 

td-1- 
L 

1, &i 

F..ARC'RA) 
Di RECTOR(STI) 

 



CENTRPL PDMINI5TRATIVE TRIBLINPL 
BANGPLORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Mis cell 

	Bangalore-38. 

Dated: 	MAR1Q94 

PPLICTION NOW 	 .146 of 1993. 

PPLICA1'jTS:Mjnj F.Ferriandez v/s1 ESPONDENTS:Chairman,Tê1ecom Board, 
New Delhi and Others. 

TO. 

j. 1. 	Sri.M.Raghavendra Achar.,Advocate, 
No.1074 and 1075,Fourth Cross, 
Srin.ivasariagar Il—Phase, 
Ban ashankari Ist Stage, Bang alore-50. 

2. 	Sri.M.S. Padrnarajaiah,C.G. S.C. 
High Court bldg,Barigalore-1 

SUBJECT:— Foruardina of copies of the Ordes passed by 
the Central Adminitrafive Tribunal,Bangalore. 

—x•xx— 

Please find enclosed hereuith g copy of the 

ORDER/ST1Y ORDER/INTERIIIORDER/, Passed by this Tribunal 

in the above mentioned application(s) on_0031994  

•• 

DEPUTY REGISTRk 
JUDICIPL BRNCHES. 
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Date 
	

Office Notes 
	

Orders of Tribunal 

PKS(VC)/TVR(MA) 

3.3. 1994 

Standing counsel tells U8 that in 

terms of the directions issued by this 

Tribunal, the Government has since taken 

a decision to appoint the respondent herein 

as a 	official on Compassionate 

ground and to issue necessary orders in that 

behalf. Now that the Government have in 

fact taken a decision to appoint the 

respondent, Shri (.F. Fernandez in a Cr.'C' 

position and have directed the department to 

issue neceseary orders, we place on record 

the statement of learned counsel as above 
and also a copy of-the Government letter 
referred to sup;a. 

in the light of the foregoing, 

we think it unnecessary to grent the request 
for extension of time to comply with the 
directions of the Tribunal since the same 

appears to have been complied with, We 

only hope the department will take Steps to 

issue an order of appointment very early, 

------- 

f 

-.- 

MEMBER (A) VICE CHAIRMAN 

n1E OP 

iLREIKGR 


